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‘1 15.5.96 Heard Shri Se.KaDag, ledrned counsel ¥ %in
. for the applicant and perused the contents ﬁgﬁ
of the petition. By én order d&ted 1&10.1985@6‘ ,
the applicent was reverted back to the &\(JL g«
? substentive post of Booking/ssrcel Clerk on —_—
? the plea that the applicant could not qualif 'H'O{‘qé

CL\ ~\_1 and these juniors heve been promoted to

in the selection @nd that gualified dandida-
tes were @@ available. The métter ultimetel
came to the Tribunal by Transferred applica-
tion No.20 of 1987. This Tribunal was
pleased toO dispose of the said application
by quashing the order of reversion and
direct ing the respondents toO give b€

twO further chénces to qualify and in the
event of passing the test, to regularise
the services of %he applicant in the
promotiondl post. The applicent pagssed the
selection test in the next chance. His
grievance is that the conseqguential
directions of the Tribunal were not
implemented. <ervices of some juniors in

the promotiong@l postg have been regularised

the cadre of Enquiry-cum;=Reservation Clerk

e ("9
\V\.g,\_(_ a\
C"”'D; 7 &mo[(/*/'

off 16596 2lmg—
.} Ly .-\m‘
Af,ipz%z;n rmtj
he Sém/ 72 d//
fbe W%’




Vv

(A) - -

Serial
Ne. of
Order

Date of :

Order

Order with Signature

...1

|
15.5.96

Grage-I. Bhe representations of the
applicént through Union and other sources
have not been considered.

In this application the applicant
prays to include him in the cadre list of
Enquiry-cum-Reservation Clerk after regu-
larising his services in all the @romo—
tiondl posts by restoring his seniority
andg to fix the scale of pay accordingly.
In this behalf the applicant has filed
a representa@tion dated 4.12.1995 vige
Annexure-2 tO the General Minager, 9 «t»
Railway, Calcutta, who.is Respémdent 1
in this applications This was 'forwdrded
to the Chief Persomnel Officer (Coml)
S.E,.L‘{ailway, Strénd Road, -Calcutta by
the Office of the Divisional Railway
Manager (P), Khurd Road on 21.12.1995,
vide Annexure=3. The prayers in the
Original Application are identical to
gRa relief sought by the representation
dated 4.12.1995 to the General Manager,
SIEIRailway, Calcutta. .As the depﬁrtmentai
remedy has not been exhausted, it is

appropr iate toO issue & direction toO

‘Respondent 2, Chief Persomnel Cfficer,

SIEIRailway, 14-Strénd Road, Calcutta,

t0 whom the representation dated 4.12.1995
has been forwarded by the DReM., (R),S.E.
Railway, Khurda by its letter dated
21.12.1985,

o1 accordingly direct Respondent 2
i.e. Chief Fersomnel Cfficer, S «L.Railway,
14, Strand Road, Calcutta, to dispose of
the representation within a period of
six weeks from the date of receipt of
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ee.1[15.,5,96 a copy of this order. Respondent 2 shall
afford an opportunity to the applicant of
being heard and if he disagrees with the
request made in the representation, he
shall pass & reasoned ang speaking order.

With this direction the Original
Application is disposed of.

Hnd over a copy of the order to
the petitioner's counsel.
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